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BEFORE THE HON�BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 137 OF 2025 
 

IN THE MATTER OF: 
Renu Bala & Anr.       �Applicants 

Versus 
Union of India & Ors.      �Respondents 
 

REPLY ON BEHALF OF THE RESPONDENT NO. 7 AND 8 TO 

THE ORIGINAL APPLICATION NO. 137 OF 2025 

 

MOST RESPECTFULLY SHOWETH: 

1. The present reply is being filed on behalf the Respondent 

Nos. 7 & 8 (hereinafter collectively, �Answering 

Respondents�) in response to the Original Application 

preferred by Applicants under Section 14, 15, 16 & 17 read 

with Section 18(1) of the National Green Tribunal Act, 2010. 

The present reply is being filed through Ms. Neha Chaturvedi 

who has been duly authorised on behalf of Respondent No. 

7 and Respondent No. 8 in this regard vide Board Resolution 

dated 26.05.2025 and 25.06.2025 respectively. 

True copy of the Board Resolution dated 26.05.2025 is 

annexed herewith and marked as Annexure R � 1.    
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True copy of the Board Resolution dated 25.06.2025 is 

annexed herewith and marked as Annexure R � 2. 

 
2. The answering Respondents denies each and every 

contention, averment and/or allegation made in the 

captioned Application save and except what is specifically 

admitted hereinafter. 

 
3. The present Reply is not a para-wise reply to the captioned 

application and the answering Respondents seeks the liberty 

of this Hon�ble Tribunal to file an additional reply, if so 

required, with liberty of this Hon�ble Tribunal at a later stage.  

 
4. At the outset, it is submitted that the answering 

Respondents have requisite permissions required at this 

stage, including but not limited to deemed Environment 

Clearance and Consent to Establish. Further, the answering 

Respondents are not involved in any alleged act of illegal 

construction or illegal tree felling and are, therefore, not in 

violation of any applicable Environmental laws, rules, or 

norms, thereby necessitating dismissal of the captioned 

application in limine. 
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5. The Respondent No. 7 is a Special Purpose Company 

(hereinafter, �SPC�) of Respondent No. 8, incorporated under 

the Companies Act, 2013, and is engaged in the business of 

real estate development. The Respondent No. 8 holds 100% 

of the paid-up and subscribed equity share capital of the 

Respondent No. 7 Company. 

 
6. The Respondent No. 8, M/s Omaxe Ltd., is a public listed 

company registered under the provisions of Companies Act, 

1956, and is engaged in the business of development of real 

estate projects. The Respondent No. 8 is a reputed real estate 

developer in India and is widely regarded as a trusted name 

in the sector, possessing over three decades of experience in 

real estate development and construction. It has consistently 

maintained a credible reputation for executing large-scale 

projects with due diligence, timeliness, and in strict 

adherence to applicable environmental regulations. Owing to 

its efficient work ethic and strategic planning, Respondent 

No. 8 has successfully completed and delivered several 

commercial, group housing, and residential projects across 

various parts of India. 
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BRIEF FACTS 

7. Before adverting to the merits of the captioned Application,

the answering Respondents crave leave of this Hon�ble

Tribunal to place on record certain facts relevant to the

adjudication of the present Application.

8. In order to promote the development of sports activities in

the city of New Delhi through the creation of world-class

sports infrastructure, Respondent No. 5, namely Delhi

Development Authority (hereinafter, �DDA�), decided to

develop an integrated Multi-Sports Arena at Sector 19B,

Dwarka, New Delhi, comprising, inter alia, an Outdoor

Stadium, an Indoor Stadium, a Sports Club and support

commercial facilities on the land owned by DDA.

9. DDA has resolved to undertake the said Project with a

private sector partner on Design, Build, Finance, Operate

and Transfer basis (hereinafter, �DBFOT�), on the aforesaid

land situated at Sector 19B, Dwarka, New Delhi. In

pursuance thereof, DDA invited proposals from eligible

bidders for implementing the Project on 26.11.2021 vide its
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Request for Proposal (RFP) No. F.2(11) Sports Divin-

1/DDA/A/DWK/2021-22/494. 

10. Upon completion of the competitive bidding process,

Respondent No. 8 emerged as the successful bidder and was

issued the Letter of Award dated bearing 19.05.2022.

Pursuant thereto, Letter of Acceptance dated 23.05.2022

was submitted by Respondent No. 8. Presently, the

implementation of the project is being undertaken by

Respondent No. 7, which has been incorporated by

Respondent No. 8 for the specific purpose of implementation

and development of the Integrated Multi-Sports Arena and

commercial facilities at Sector 19-B, Dwarka, New Delhi

(hereinafter, �project in question�).

11. In pursuance thereof, DDA has executed the Concession

Agreement dated 18.07.2022 with the Respondent No. 7 and

has handed over possession of land admeasuring area

2,03,961.50 sq. mts. situated at Sector 19B, Dwarka, New

Delhi to the Respondent No. 7, whereby the Respondent No.

7 has been granted development rights for implementation

of the integrated multi-sports arena and commercial
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facilities on DBFOT basis. DDA has already verified the 

feasibility of the Plot of Land for the Project in question. The 

project in question includes construction of a state-of-the-

art sports stadium and associated facilities, aimed at 

promoting sports activities with proposed activities of Cricket 

outdoor Stadium, Indoor Stadium, commercial building, 

Multi-Level Car parking, and Club to the residents of Delhi. 

The centrepiece of the Project is an international cricket-

cum-football stadium with a 30,000-seat capacity, designed 

to host major international tournaments.  

True copy of the Concession Agreement dated 18.07.2022 

between the Respondent No. 7 and Respondent No. 5 is 

annexed herewith and marked as Annexure R � 3. 

 
12. The relevant Clauses of Concessional Agreement for the 

convenience of this Hon�ble Tribunal are reproduced herein 

- 

a. �Time allowed to complete the Sports Facilities: 03 (three) 

years. 

 
b. 3.1 Concession 

 
c. 3.1.1 �Subject to and in accordance with the provisions 

of the Concession Agreement, the Authority (DDA) hereby 
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grants to the Concessionaire, the Concession set forth 

herein including an exclusive right, license and authority 

to design, finance, construct, procure, operate and 

maintain the Project Facilities for a period of 30 (thirty) 

years commencing from the Appointed Date and exclusive 

right to transfer/sub- let/license on leasehold basis, the 

Commercial Facilities developed on the Site for a period of 

99 (ninety nine) years starting from the Scheduled COD, 

including extensions thereto (the �Concession�), and the 

Concessionaire hereby accepts the Concession and agrees 

to implement the Project, subject to and in accordance with 

the terms and conditions set forth herein.� 

 
d. 3.2 Concession Period/Lease Period 

 
e. 3.2.1 �The Concession Period shall commence from the 

Appointed Date and shall extend for a period of 30 (thirty) 

years, starting from the Appointed Date for Mandatory 

Facilities (the �Concession Period�) and 99 (ninety nine) 

years, starting from Scheduled COD (including extensions) 

for Commercial Facilities (the �Lease Period�) or the earlier 

termination of this Agreement in terms hereof and during 

which the Concessionaire is authorized to implement the 

Project and to operate the Project Facilities in accordance 

with the provisions hereof�..� 

 
f. Concession Period: 30 (thirty) years. 
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g. Lease period for built-up commercial components: 99 

(ninety-nine) years. 

 
h. 4.3. Commencement of Concession Period 

The date on which Financial Close is achieved and all the 

Conditions Precedent specified in Clause 4.1 are satisfied 

or waived, as the case may be, shall be the Appointed 

Date which shall be the date of commencement of the 

Concession Period. For the avoidance of doubt, the 

Parties agree that the Concessionaire may, upon 

occurrence of the Appointed Date hereunder, by notice 

convey the particulars thereof to the Authority, and shall 

thereupon be entitled to commence construction on the 

Site. 

 
i. 12.5. Construction of the Project. 

- 12.5.1. On or after the Appointed Date, the 

Concessionaire shall undertake construction of the 

Project as specified in Schedule B wherein Project 

Facilities shall be as per Schedule C, and in conformity 

with the approved Detailed Project Report, 

Specifications and Standards set out in Schedule Das 

per the terms and conditions of this Concession 

Agreement. 

 
- 12.5.2. The Concessionaire shall construct the 

Mandatory Facilities in accordance with the Project 

Completion Schedule set forth in Schedule G. In the 

event that the Concessionaire fails to achieve any 
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Project Milestone within a period of ninety (90) days 

from the date set forth for such Project Milestone in 

Schedule G, unless such failure has occurred due to 

Force Majeure or for reasons attributable to the 

Authority, it shall pay Damages to the Authority in a 

sum calculated at the rate of zero point one percent 

(0.1%) of the amount of Performance Security for delay 

of each day until such Project Milestone is achieved; 

provided that if any or all Project Milestones or the 

Scheduled Date are extended in accordance with the 

provisions of this Agreement, the dates set forth in 

Schedule G shall be deemed to be modified accordingly 

and the provisions of this Agreement shall apply as if 

Schedule G has been amended as above; provided 

further that in the event COD is achieved on or before 

the Scheduled Date, the Damages paid under this 

Clause 12.5.2 shall be refunded by the Authority to the 

Concessionaire, but without any interest thereon. For 

the avoidance of doubt, it is agreed that recovery of 

Damages under this Clause 12.5.2 shall be without 

prejudice to the rights of the Authority under this 

Agreement, including the right of Termination thereof. 

 
j. 15.1. Commercial Operation Date (COD) 

The Mandatory Facilities shall be deemed to be complete 

when the Completion Certificate or the Provisional 

Certificate, as the case may be, is issued under the 

provisions of Clause 14. The commercial operation date 
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of the Mandatory Facilities shall be the date on which 

such Completion Certificate or the Provisional Certificate 

for the Mandatory Facilities is issued and the 

Concessionaire shall have obtained the Applicable 

Permits to operate the Mandatory Facilities (the �COD�). 

The Project can enter into commercial service on COD 

whereupon the Concessionaire shall be entitled to 

demand and collect User Fee in accordance with the 

provisions of this Agreement. 

 
k. 41. Definitions: 

- �Appointed Date� means the date on which the 

Financial Close is achieved and every Condition 

Precedent is either being satisfied or waived, as the 

case may be, in accordance with the provisions of this 

Agreement, and such date shall be the date of 

commencement of the Concession Period; 

 
- �Commercial Operation Date� or �COD� shall have the 

meaning ascribed to it in Clause 15.1.1; 

 
- �Construction Period� means the period beginning 

from the Appointed Date and ending on Commercial 

Operation Date; 

 
- �Mandatory Facilities� means the Outdoor Stadium, 

Indoor Stadium, Sports Club and common 

infrastructure facilities such as landscape, structures, 

pavement and walkways, vehicle parking, drainage 
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facilities, sign boards, electrical, mechanical, civil, 

sanitation and other works, telephone, other 

communication equipments, laboratories with 

equipment, other equipment, technology at the 

Site/relating to the sports infrastructure to be fully 

developed under the development obligations of the 

Concessionaire in respect of the Project as mentioned 

in the RFP document and in the Schedule C of this 

Agreement. 

 
l. Schedule G - Project Completion Schedule 

Clause 6 - Scheduled Completion Date 

6.1. The Scheduled Completion Date shall be 36 (thirty 

six) months from the Appointed Date. 

6.2. On or before the Scheduled Completion Date, the 

Concessionaire shall have completed the Mandatory 

Facilities in accordance with this Agreement.� 

 
13. The scope of work of Respondent No. 7 shall broadly include 

the master planning of the entire Site, design, engineering, 

financing, procurement and construction of the Project, 

including a set of Mandatory Facilities (hereinafter, 

�Mandatory Facilities�) and operation & maintenance 

thereof for the entire Concession Period of thirty (30) years 

(which shall include the construction period), as more 

particularly set out in the Concession Agreement and its 
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schedules, until the expiry of Concession Period. The 

Mandatory Facilities shall include the integrated 

development of the following: 

(i) An International Cricket-cum-Football Stadium/ 

Football Stadium having a minimum seating capacity of 

30,000 (�Outdoor Stadium�), proposed to be designed to 

host major international tournaments, which will be the 

first of its kind to be established in Delhi in the post-

Independence era; 

(ii) Indoor multi-sports facilities with a minimum seating 

capacity of 2,000 (�Indoor Sports Facility�); 

(iii) A membership-based Sports Club with a minimum of 

3,000 members, wherein other sports facilities may also 

be included as part of the Club House amenities (�Sports 

Club�); 

(iv) Ancillary sports facilities including, but not limited to, a 

swimming pool, tennis courts, badminton courts, 

squash courts, and table tennis, in addition to the main 

stadium (�Other Sports Facilities�); 

(v) All Sports Facilities developed on the Site shall be made 

available to users on a �pay and play� basis, without 
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requiring membership of the Sports Club, for a 

minimum of 25% (twenty-five percent) of their capacity 

(�Pay and Play Facilities�). The said allocation may be 

made either by allocating turfs or by pre-specifying time 

slots;  

(vi) In accordance with the terms of the Concession 

Agreement, Respondent No. 7 shall also be entitled to 

develop Commercial Facilities such as hotel(s), retail 

mall(s), etc., in addition to the Mandatory Facilities, on 

the balance portion of the Site, subject to permissions 

under applicable laws and development control 

regulations. For the purpose of facilitating the 

development of such Commercial Facilities, DDA shall 

grant leasehold rights for a period of ninety-nine (99) 

years in respect of the developed Commercial Facilities. 

 
14. The DDA vide its letter dated 08.07.2024 notified the 

Appointed Date under the Concession Agreement to be 

02.01.2024. It is to be noted that Respondent No. 7 is 

required to complete the construction of the Mandatory 

Facilities in the Project within a period of thirty-six (36) 
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months from the Appointed Date (08.07.2024), in terms of 

Clause 6 of Schedule G of the Concession Agreement. In 

case, Respondent No. 7 fails to complete the construction of 

the Mandatory Facilities/project in question within the 

prescribed time frame, Respondent No. 7 is liable to pay 

damages to DDA for each day of delay.  

True copy of the Letter dated 08.07.2024 issued by the Delhi 

Development Authority is annexed herewith and marked as 

Annexure R � 4. 

 
15. The Answering Respondent submits that the present project 

of building infrastructure for a sports stadium and allied 

activities is a project of national importance and therefore 

should not be eyed as if it is an industrial project being 

undertaken to cause pollution. Under principles of 

sustainable development, parties are, of course within the 

four corners of law, entitled to create world class 

infrastructure while ensuring that least damage to the 

environment is caused. This Hon�ble Tribunal must take into 

consideration that world class infrastructure is what is 
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required in urban areas in the interest of the country as well 

as for the world of sports. 

16. In accordance with the bid documents and Concession

Agreement, the Respondent No. 7 is required to develop,

design, finance, construct, operate and maintain facilities for

open and/or covered parking of motor vehicles, to cater all

the facilities being developed on land situated at Sector 19

B, Dwarka, New Delhi. As per the terms of the

Concessionaire Agreement, Respondent No. 7 shall manage

and operate the parking spaces for the Concession Period

and Lease Period.

17. The objective behind constructing the multi-level parking

facility is to alleviate the parking-related issues prevalent in

the Dwarka area. Construction of such allied parking

infrastructure shall make life easier for the government, local

authorities as well as for the general public.

OBJECTIONS WITH REGARDS LOCUS STANDI OF THE 

APPLICANTS 

18. The Answering Respondents submit that the present

Application is liable to be dismissed in limine on the ground
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that the Applicants lack the requisite locus standi to 

maintain the present proceedings before this Hon'ble 

Tribunal. The Applicants have deliberately misrepresented 

their status and connection with the project in question, and 

are pursuing a personal vendetta against the Answering 

Respondents, which must be taken into consideration by 

this Hon'ble Tribunal. The jurisdiction of this Hon'ble 

Tribunal under the National Green Tribunal Act, 2010, is 

circumscribed to adjudicating substantial questions relating 

to environment, and cannot be invoked to entertain 

proceedings initiated with ulterior motives or personal 

grievances masquerading as environmental concerns. 

 
19. On 27.12.2024, the Applicants submitted Expression of 

Interest (hereinafter, �EOI�) to Respondent No. 7, wherein 

they expressed their interest and requested reservation of a 

commercial built-up unit in the Project in question of 

Respondent No. 7. Pursuant thereto, the Applicants paid EOI 

Reservation Amount of INR 3,00,000/- (Rupees Three Lacs 

Only) to Respondent No. 7 for Unit bearing Reference No. 

OSD/ZONE-D/GS/FIRST & SECOND/GROUP- 7/236 in 
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the Project in question. The said EOI was merely an 

expression of interest and did not confer any right, title, or 

interest upon the Applicants in any commercial space in the 

project. 

 
20. Respondent No. 7, vide Letter dated 03.02.2025 and 

11.02.2025 addressed to the Applicants, categorically 

informed them that confirmation of their interest in the 

commercial built-up unit in the Project in question of 

Respondent No. 7 would be subject to the completion of 

necessary formalities, including the execution and 

registration of an Agreement for sale.  

True copy of the letters dated 03.02.2025 and 11.02.2025 

addressed to the Applicants is annexed herewith and marked 

as Annexure R - 5 (Colly). 

 
21. Thereafter, on 28.02.2025, Respondent No. 7 issued a 

Demand Letter, followed by first reminder dated 19.03.2025, 

calling upon the Applicants to make payment of the 

instalments in accordance with the opted payment plan and 

to complete the necessary formalities for execution and 

registration of Agreement for sale within stipulated period, 

21266



for confirmation of their interest in the commercial built-up 

unit in Project in question of Respondent No. 7. However, no 

further payment was received by Respondent No. 7 from the 

Applicants towards confirmation of their interest, nor was 

there any action initiated by the Applicants for execution and 

registration of Agreement for sale. The aforesaid conduct 

clearly indicated the Applicants� lack of interest in 

proceeding with the reservation of the commercial built-up 

unit in the Project in question.  

True copy of the Demand letter dated 28.02.2025 and 

Reminder � 1 dated 19.03.2025 addressed to the Applicants 

is annexed herewith and marked as Annexure R - 6 (Colly). 

22. In the event of non-receipt of payment from the Applicants

within the stipulated time and their failure to execute and

register the Agreement for sale upon completion of requisite

formalities, Respondent No. 7 was compelled to cancel the

Applicant�s EOI for reservation of commercial-built up unit

vide letter dated 26.03.2025. Subsequently, on 27.03.2025,

Respondent No. 7 refunded the entire amount of INR

3,00,000/- (Rupees Three Lacs Only) paid by Applicant
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towards reservation of commercial built-up unit in the 

Project in question of Respondent No. 7. 

True copy of the cancellation letter dated 26.03.2025, along 

with the proof of refund of INR 3,00,000/- to the Applicants 

is annexed herewith and marked as Annexure R � 7 (Colly). 

23. Pertinently, the cancellation of the unit in the project in

question was well-within the knowledge of the Applicants, as

is unequivocally established by their email dated 07.05.2025

addressed to the answering Respondents, wherein they

sought a review of the said cancellation. The contents of the

said email dated 07.05.2025 leave no manner of doubt that

present Application is a retaliatory measure adopted by the

Applicants in an attempt to arm-twist and coerce the

answering Respondents into reconsidering the cancellation

of their booking. In response to the aforesaid email, the

answering Respondents vide email dated 04.06.2025 once

again informed the Applicants that, despite repeated

reminders and demand letters, they had failed to make the

balance payment and that execution and registration of

Agreement is a mandatory requirement.
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True copy of the email of the Applicants dated 07.05.2025 

and 04.06.2025 is annexed herewith and marked as 

Annexure R � 8 (Colly). 

 
24. The answering Respondents submit that the Applicants have 

deliberately misrepresented themselves as "allottees" in the 

project before this Hon'ble Tribunal, when in fact, they are 

merely disgruntled individuals whose EOI was rightfully 

cancelled due to their own default. The Applicants have 

sought to cloak this personal grievance in the garb of 

environmental concerns solely to invoke the jurisdiction of 

this Hon'ble Tribunal. 

 
25. In view of the foregoing, the answering Respondents submits 

that the Applicants have no locus standi to maintain the 

present proceedings, as they possess no subsisting rights, 

interest, or legal connection with the project in question of 

Respondent No. 7. The present Application is a blatant 

attempt to misuse the environmental jurisdiction of this 

Hon'ble Tribunal to pursue a personal vendetta arising from 

a commercial dispute. The real dispute pertains to the 

cancellation of a commercial booking � an issue wholly 
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beyond the jurisdiction of this Hon'ble Tribunal. Moreover, 

entertaining such applications would open floodgates for 

every disgruntled customer/defaulter to approach this 

Hon'ble Tribunal under the pretext of environmental 

concerns. 

 
26. The Answering Respondent has been granted 

sanction/approval from DDA for Good for Construction 

Drawings (GFC) of architectural design proposal/layout plan 

and building plans of the said Project vide Memo No. 

F1(7)/SA/Sports/HUPW/DDA/Pt-1/66 dated 26.04.2024. 

 
DEEMED ENVIRONMENTAL CLEARANCE FOR THE 

PROJECT OF RESPONDENT NO. 7 IN ACCORDANCE 

WITH CLAUSE 8(iii) OF ENVIRONMENTAL IMPACT 

ASSESSMENT NOTIFICATION, 2006 

27. The State Environmental Impact Assessment Authority, 

Delhi (hereinafter, �SEIAA�) constituted under the 

Environment Impact Assessment Notification, 2006 

(hereinafter, �EIA Notification 2006�), was established 

pursuant to Notification dated 06.09.2021 issued by 

Ministry of Environment & Forest & Climate Change 

(hereinafter, �MOEF&CC�) under Section 3(3) of 
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Environment Protection Act, 1986. The decision to grant or 

refuse Environmental Clearance (hereinafter, �EC�) is taken 

by SEIAA on the recommendations of State-level Expert 

Appraisal Committee constituted for National Capital 

Territory of Delhi. In terms of paragraph 9 of the said 

Notification, the Government of NCT of Delhi has notified 

Delhi Pollution Control Committee as Secretariat for SEIAA 

and SEAC, responsible for providing all financial, logistic 

support and facilities in respect of all the statutory functions 

of the above-mentioned authorities. The tenure of SEIAA and 

SEAC expired on 05.09.2024, and no subsequent 

notification has been issued by the Government of India. 

Consequently, from 06.09.2024 onwards, applications for 

grant of EC pertaining to the National Capital Territory of 

Delhi, which would ordinarily fall within the jurisdiction of 

SEIAA and SEAC, are being considered and decided by the 

MOEF&CC 

28. As a part of the statutory approval process, on 05.10.2023, 

Respondent No. 7 applied for grant of EC for the Project in 

question under B1 Category (Townships and Area 
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Development Projects) with SEIAA in accordance with the 

provisions of EIA Notification 2006.  

True copy of the Application dated 05.10.2023 submitted by 

the Respondent No.  7 for grant of Environmental Clearance 

is annexed herewith and marked as Annexure R � 9. 

 
29. On 27.10.2023, the application of Respondent No.7 for grant 

of EC was considered by the State Level Expert Appraisal 

Committee, Delhi of SEIAA, Delhi (hereinafter, �SEAC�) in the 

136th meeting, wherein it recommended issuance of Terms of 

Reference (hereinafter, �TOR) to Respondent No.7.  

True copy of the minutes of 136th meeting of the State Level 

Expert Appraisal Committee, Delhi held on 27.10.2023 is 

annexed herewith and marked as Annexure R � 10. 

 
30. Based on the aforesaid recommendations, the project of 

Respondent No.7 was granted TOR by SEIAA, Delhi vide 

Letter dated 03.01.2024 bearing No. F. No. DPCC/SEIAA-

IV/C-464(ToR)/DL/2023/1822-1825.  

True copy of the Terms of Reference dated 03.01.2024 issued 

by State Environment Impact Assessment Authority is 

annexed herewith and marked as Annexure R � 11. 

27272



31. However, no final decision could be taken by SEIAA, Delhi 

on the application for grant of EC of Respondent No. 7, and 

accordingly the project was once again recommended for 

grant of EC by the SEAC in its 141st meeting held on 

07.03.2024.  

True copy of the minutes of 141st meeting of the State Level 

Expert Appraisal Committee, Delhi held on 07.03.2024 is 

annexed herewith and marked as Annexure R � 12. 

 
32. Owing to the non-availability and absence of one of the 

members of SEIAA, Delhi the requisite meetings of SEIAA 

could not be convened. Admittedly, no final decision on the 

EC application of Respondent No. 7 was conveyed by SEIAA 

within the statutory period of 105 days from the date of 

recommendation by SEAC as prescribed under Clause 8(i) of 

the EIA Notification 2006. Copy of the EIA Notification, 2006 

has already been annexed with the Original Application and 

marked as Annexure A � 1.  

 
33. In this regard, it is submitted that Clause 8(iii) of EIA 

Notification, 2006, categorically stipulates that in case the 

regulatory authority (SEIAA) fails to convey its decision on 
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the EC application within the prescribed time period, the 

Project Proponent can proceed on the basis that the EC has 

been deemed to be granted by the authority in terms of the 

recommendations of the Expert Appraisal Committee. 

Therefore, in view of the admitted failure of SEIAA to decide 

the Respondent No. 7's EC application within the stipulated 

105 days, Respondent No. 7 has the benefit of a deemed EC 

as per the recommendations of SEAC under Clause 8(iii) of 

EIA Notification, 2006. 

  
34. EC application of Respondent No. 7 was however transferred 

to the MOEF&CC for consideration. The Expert Appraisal 

Committee, MOEF&CC, Delhi recommended for grant of EC 

vide the minutes of its 131st meeting dated 10.10.2024. Copy 

of the 131st meeting of Expert Appraisal Committee, Ministry 

of Environment & Forest & Climate Change, Delhi held on 

10.10.2024 is already annexed with the O.A. 137 of 2025 

and marked as Annexure A � 11.  

 
35. In the intervening period, Respondent No. 7 applied for other 

requisite statutory permissions and sanctions from other 

Statutory Authorities, that are required for the project in 
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question, including but not limited to, the Forest 

Department, Delhi Fire Services, Airport Authority of India, 

Delhi Jal Board and BSES Rajdhani Power Limited, and has 

also obtained the requisite consent/sanction/approval from 

most of the said authorities. 

36. It is pertinent to mention here that since the date of award 

of Project by DDA in favour of Respondent No. 8 on 

19.05.2022 and execution of Concession Agreement dated 

18.07.2022 in favour of the Respondent No. 7, the 

Respondent No. 7 has made all endeavors to obtain 

approvals/sanctions from the concerned authorities for the 

development and implementation of the Project so that 

construction of the Project could be completed as per terms 

of the Concession Agreement. However, the Environment 

Clearance of the Project was stuck as the tenure of SEIAA 

came to an end. It is to be noted that Respondent No. 7 is 

required to complete the construction of the Mandatory 

Facilities in the Project within a period of thirty-six (36) 

months from the Appointed Date (08.07.2024), in terms of 

Clause 6 of Schedule G of the Concession Agreement. At the 
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cost of repetition, it is submitted that under the terms of the 

Concession Agreement, in case Respondent No. 7 fails to 

complete the construction of the Mandatory 

Facilities/Project within the prescribed time, Respondent 

No. 7 is liable to pay damages to the Respondent No. 5 for 

each day of delay. 

 
37. It is submitted that Respondent No. 7 applied for project 

registration under the Real Estate (Regulation and 

Development) Act, 2016, and vide its letter dated 21.06.2024 

the Authority granted Provisional Registration to Respondent 

No. 7, which was valid for 45 days. The validity of the 

Provisional Registration was extended by the Authority on an 

application by Respondent No. 7 initially till 04.08.2024. 

 
38. The Respondent No. 7 filed an Appeal bearing No. 

147/REAT/2024 before the Real Estate Appellate Tribunal, 

NCT of Delhi & UT of Chandigarh (hereinafter, �REAT 

Delhi�), for grant of extension of Provisional Registration 

owing to deemed EC granted to the project of Respondent No. 

7 in accordance with Clause 8 (iii) of the EIA Notification, 

2006. 
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39. The REAT Delhi vide its Order dated 06.09.2024,

categorically recorded that �on behalf of the Counsel for

SEIAA, Delhi herein, that in terms of Clause 8 sub clause (iii)

of Notification dated 14.09.2006 issued by the Ministry of

Environment and Forests, published in the Gazette of India,

Extraordinary, Part-II, the Applicant is entitled to claim

deemed environment clearance by SEIAA and that SEIAA

have no objection if the Provisional Registration of the

Petitioner was extended in view of the deemed approval

granted by the SIEAA in terms of sub-clause (iii) of Clause 8

of EIA Notification, 2006�.Relying on the aforesaid statement,

the REAT Delhi directed extension of Provisional Registration

of the project of Respondent No. 7 till 30.09.2024 with

further directions to RERA Authority to take a decision on

regularisation of the provisional registration of Respondent

No. 7.

True copy of the Order dated 06.09.2024 in Appeal No.

147/REAT/2024 passed by the Real Estate Appellate

Tribunal, Delhi is annexed herewith and marked as

Annexure R � 13.
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40. Therefore, in view of the above, it is clear that the Answering 

Respondent has deemed EC.  

 
41. The aforesaid Provisional Registration was also extended 

from time to time, up to 29.11.2024 and on 29.11.2024, the 

RERA Authority gave one last opportunity to Respondent No. 

7 to submit the EC Certificate and extended Provisional 

Registration till 18.12.2024.  

 
42. Thereafter, Respondent No. 7 filed another Appeal bearing 

No. 173/REAT/2024 before REAT Delhi thereby seeking 

regularization of Provisional Registration granted to the 

project of Respondent No. 7. The REAT Delhi vide its final 

order dated 19.03.2025, directed the RERA Authority to 

register the project of Respondent No. 7 thereby granting 45 

days to Respondent No. 7 to furnish a certificate from the 

concerned Pollution Control Authority, i.e. the Respondent 

No. 3 herein, and further directed that Respondent No. 7 

shall not commence any construction activity without 

receiving approval from Pollution Control Authority 

(Respondent No. 3 herein).  
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True copy of the final order dated 19.03.2025 passed by the 

Real Estate Appellate Authority, NCT of Delhi in Appeal No. 

173/REAT/2024 is annexed herewith and marked as 

Annexure R � 14. 

 
43. Notably, the fact that Respondent No. 7 has deemed EC in 

accordance with Clause 8 (iii) of the EIA Notification, 2006 is 

categorically submitted by SEIAA before the REAT Delhi in 

the aforesaid appeals, hence is an admitted position. 

 
44. Consequently, the project of Respondent No. 7 has been 

granted registration under Section 5 of Real Estate 

(Regulation and Development) Act, 2016 bearing 

Registration No. DLRERA2024P0003 vide Registration 

Certificate dated 07.04.2025 issued by the RERA, NCT of 

Delhi which is valid till 31.03.2029, with the condition that 

Respondent No. 7 shall obtain Pollution Clearance within 45 

days and shall not commence construction of the Project 

without obtaining Pollution Clearance from the regulatory 

authority.  
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True copy of the Registration Certificate dated 07.04.2025 

issued by RERA, NCT of Delhi is annexed herewith and 

marked as Annexure R � 15. 

 
CONSENT TO ESTABLISH GRANTED TO THE PROJECT 

OF RESPONDENT NO. 7 BY THE DELHI POLLUTION 

CONTROL COMMITTEE 

45. Insofar as Consent to Establish (hereinafter, �CTE) is 

concerned, on 06.07.2024, Respondent No. 7 submitted a 

Common Application bearing No. 11349755 for CTE under 

Sections 25 & 26 of Water (Prevention and Control of 

Pollution) Act, 1974 and Section 21 of Air (Prevention and 

Control of Pollution) Act, 1981 for the project in question 

with Respondent No. 3.  

 
46. On 29.07.2024, Respondent No. 3 raised certain queries 

online in the application submitted by Respondent No. 7 for 

grant of CTE with respect to the submission of EC by 

Respondent No. 7. In response thereto, vide a letter dated 

19.09.2024, a detailed explanation was provided by 

Respondent No. 7 stating that since the application for grant 

of EC of Respondent No. 7 is pending for several months, the 
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Respondent No. 7 has a deemed EC in terms of Clause 8 (iii) 

of EIA Notification, 2006.  

True copy of Letter dated 19.09.2024 sent by the Respondent 

No. 7 to the Respondent No. 3 is annexed herewith and 

marked as Annexure R � 16. 

 
47. The Respondent No. 7 thereafter sent reminders to the 

Respondent No. 3 for expeditious grant of CTE, and lastly 

sent a reminder on 14.05.2025 in relation to the Application 

for CTE bearing No. 11349755 dated 06.07.2024. 

 
48. Consequently, on 22.07.2025, the Respondent No. 3 has 

granted CTE to the project of Respondent No. 7 having 

validity from 09.07.2024 to 08.07.2027. Hence, the 

Respondent No. 7 has a valid and subsisting CTE for the 

Project.  

True copy of the Consent to Establish granted to the 

Respondent No. 7 on 22.07.2025 vide Certificate No. G-

49582 is annexed herewith and marked as Annexure R � 

17.  

 
NO ILLEGAL FELLING OF TREES AT THE PROJECT IN 

QUESTION  
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49. With respect to the allegations regarding illegal felling of 

trees at the project in question, it is submitted that 

Respondent No. 7 has not undertaken any tree cutting 

whatsoever till date. On 21.11.2024/ 28.02.2025, the 

Respondent No. 7 submitted an application bearing No. 

24894 for obtaining permission for tree felling permission in 

accordance with Delhi Preservation of Trees Act, 1994, which 

is pending consideration. As per the survey conducted at the 

project site, a total of 2,266 trees have been enumerated, out 

of which: 

(i) 1,769 trees are under the category of cutting (1761 Kikar 

trees and 8 dry trees) 

(ii) 266 trees are proposed for transplantation 

(iii) 231 trees are retained at Project site 

 
50. The answering Respondents submit that some of the 

branches of Kikar trees fell and sustained damaged as a 

consequence of heavy rain, strong winds/storm and bad 

weather conditions. The Respondent No. 7 had duly 

informed the Forest Department forthwith regarding such 

falling of trees. 
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51. It is imperative to mention here that all the trees proposed to 

be felled comprise either invasive exotic species, namely 

Kikar and Subabul, or are dry and/or dead trees. The Kikar 

trees , by reason of its invasive character, poses a significant 

threat to the environment, inasmuch as it adversely affects 

native biodiversity. 

 
52. The Respondent No. 7 vide letter dated 12.08.2025 requested 

the Deputy Conservator of Forest, Government of NCT of 

Delhi, to issue a No Objection Certificate (NOC) to facilitate 

the execution of compensatory plantation at the allocated 

sites, in compliance with the Standard Operating Procedure 

and relevant statutory requirements. Pursuant to the 

statutory provisions set forth in the Delhi Preservation of 

Tree Act, 1994, it is mandated that compensatory plantation 

be conducted at a ratio of 1:10 for both the tree cutting and 

transplantation thereof. In this regard, Respondent No. 7 is 

obligated to undertake the transplantation of 17,690 trees 

against cutting of 1,769 Kikar trees, as well as 2,660 trees 

in compensation for the transplantation of 266 native trees 

at Project site. Consequently, a total of 20,350 trees are 
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required to be planted in compliance with the Compensatory 

Plantation requirements. 

True copy of the Letter dated 12.08.2025 issued to Deputy 

Conservator of Forest, Government of NCT of Delhi is 

annexed herewith and marked as Annexure R � 18. 

53. The answering Respondent submits that as of the year 2018,

there existed only a few trees at the Project site. The Kikar

trees subsequently grew at the Project site after the year

2018. Further, the green area within the Project site has

progressively increased during the period from 2018 to 2025.

54. Further, while undertaking the counting and numbering of

trees at the Project site, the concerned Tree department has

erroneously marked the branches of certain trees as

separate trees, thereby inflating the total count of trees at

the Project site. In fact, the actual number of trees at the

Project site is considerably lesser than the number reflected.

True copy of the Photographs of the trees at the project in

question is annexed herewith and marked as Annexure R �

19 (Colly).
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55. It is submitted that Respondent No. 7 undertakes to strictly 

comply with all the conditions that may be imposed by the 

Forest Department while granting approval for tree felling, 

including carrying out any compensatory afforestation in 

accordance with the applicable guidelines. 

 
APPLICABILITY OF OFFICE MEMORANDUM DATED 

29.03.2022 

56. With respect to the Office Memorandum (hereinafter, �OM�) 

dated 29.03.2022 issued by MoEF&CC, it is submitted that 

the same is squarely applicable in the present case. The 

answering Respondent has a right and duty to protect the 

land which has been provided by the DDA for construction 

of the stadium and allied activities project. 

 
57. It is submitted that the Respondent No. 7 has not 

constructed any permanent structure at the Project site.  The 

Respondent No. 7 is undertaking marketing, advertising and 

sale of the saleable units in the Project in question. For the 

purpose of attending to prospective purchasers, visitors, and 

real estate agents visiting the Project site, Respondent No. 7 

required a Marketing office therein. Accordingly, a temporary 
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structure in nature, functioning as a sales gallery and refuge 

area, was set up at the site exclusively for marketing 

purposes, without felling any trees and after duly intimating 

DDA, which is the competent authority for granting 

sanctions/approvals for the Project. Further, the said 

temporary structure will be dismantled by the Promoter and 

may be relocated to an alternative location during the course 

of the Project�s development. 

 
58.  Additionally, the Respondent No. 7 already has the benefit 

of a deemed EC under Clause 8(iii) of EIA Notification, 2006 

as well as CTE from the DPCC.  

 
59. In addition to the above, it is submitted that Respondent No. 

7 has already applied for and/or obtained all requisite 

permissions that are required for development of the project 

in question. 

 
60. It is further submitted that the present Application has been 

filed by the Applicants with oblique motives to somehow stall 

and disrupt the project in question of Respondent No. 7. The 

said Application is nothing but an attempt by the Applicants 

41286



to extract unjust benefits while pursuing their personal 

vendetta, arising out of the cancellation of their Expression 

of Interest for reservation of commercial built-up unit in the 

Project in question of Respondent No. 7. The Applicants' 

conduct of filing a misconceived Application on frivolous 

grounds, while wilfully misrepresenting before this Hon�ble 

Tribunal that they are allottees in the project in question and 

further suppressing the material fact of deemed EC and 

other statutory approvals granted to the Project of 

Respondent No. 7, amply demonstrates their malafides.  

 
61. Each day of delay in construction of the project is causing 

grave prejudice and irreparable loss to the Respondent No. 

7. At the cost of repetition, it is submitted that under the 

terms of the Concession Agreement, in case Respondent No. 

7 fails to complete the construction of the Mandatory 

Facilities/project within the prescribed time, Respondent 

No. 7 is liable to pay damages to the Respondent No. 5 for 

each day of delay. More so, the present project is of national 

importance since it has state of the art infrastructure and 

multiple stadiums as a part of the larger project. The 
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answering Respondent reserves its right to initiate 

appropriate proceedings against the Applicants for the losses 

suffered as a result of initiation of proceedings against the 

project. 

62. The answering Respondents submit that by way of Order 

dated 05.05.2025, this Hon�ble Tribunal has directed that 

there must be no illegal felling of trees and illegal 

construction. Since, the answering Respondents have 

obtained CTE, post deemed EC, the construction/excavation 

being carried out in tree free zones of the Project identified 

and earmarked by the Respondent No. 7 does not violate the 

said Interim Order. Without prejudice, answering 

Respondents submit that while carrying out construction/ 

excavation in tree free zones of the Project, no trees will be 

cut, removed or otherwise impacted by the Applicants, a 

clear buffer zone of 10*10 sq. mts. will be maintained around 

all existing trees to prevent any physical damage during the 

course of development. Be that as it may, the answering 

Respondents by way of abundant caution, are moving a 
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separate application for vacation of Interim Order dated 

05.05.2025.    

 
63. Without prejudice to the above, it is submitted that 

Respondent No. 7 has acted within the four corners of law. 

All constructions and project related works done till date are 

strictly in accordance with the deemed EC available to 

Respondent No. 7 under Clause 8(iii) of EIA Notification, 

2006 and/or the other statutory approvals obtained from 

time to time. The Respondent No. 7 has scrupulously 

adhered to all the applicable environmental regulations and 

norms in the development of the Project in question. Hence, 

the allegations levelled by the Applicants regarding 

purported illegal constructions, excavations, tree felling etc. 

without EC are completely baseless and are liable to be 

rejected outright. 

 
PRAYER  

In light of the above facts and circumstances, it is most 

respectfully prayed that this Hon�ble Tribunal may be pleased to 

 
a. Dismiss the present Original Application filed by the 

Applicants; and/or 
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